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ftadtt D. N. Xhruj: Miy I know 
the nuoni for not irrigating lands in 
Bihar?

Mr. Deputy-Speaker: I have said 
that could be known on putting a 
separate question.

Dr. Bam Snbhag Singh: According 
to the recommendations of the team, 
the Weat Bengal Government u going 
to take charge of the canal systems 
in Bengal from 1st December 1859 
May 1 know whether similar recom
mendations have been made in the 
case of water of DVC which lies in 
Bihar that it will come under the con
trol of the Bihar Government so that 
it could be fruitfully utilized?

Shri Hath!: This team was appoint
ed by the Planning Commission to 
look into the utilisation of water m 
West Bengal only.

Shri Nagi Reddy: In view of the 
fact that the DVC has given as main 
reasons for the shortfall in irrigation 
side-slipping of canal banks, breaches 
and normal damages at certain points 
and thefts of regulator parts, had the 
committee appointed to go into the 
reasons given any opinion regarding 
them and, if so, what are they*

Shri Hathl: I do not think they have 
given any opinions But they have 
suggested that there should not be 
dual control and it should be taken 
over by the West Bengal Government

Survey of the Pearl Banka
+

l|1u f  Shri Shivananjappa:
I Shri S. A. Mehdi:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that Dr 
F B Sarvadon, the Biologist under as
signment by the F A O , conducted 
a survey of the Pearl Banks off the 
Gulf ot Mannar recently; and

(b) if so, whether he has submit
ted his report of survey?

The Deputy Minister of Agriculture 
(Shri M. V. Krisfcaappa): (a) Dr.

Salvadori conducted a survey of some 
o f the Pearl Banks, o ff Tutkorin ia 
the Gulf of Mannar, during the period 
N ovem ber 1958 to May 1959

(b ) Not yet.

Shri Shivananjappa: May 1 knew
whether any survey was conducted 
before as to the pearl potentialities*

Shri M. V. KrWwappa: There was 
no scientific survey as such But in 
one season they used to have the 
naked diving m the sea and getting 
the pearls But no scientific survey 
has Men made

Shri Shivananjappa: May I know 
the present output of pearls?

Shri BL V. Krishnappa: It varies 
from year to year But we may say 
that it will range between Rs. 3 lakhs 
to Rs 4 lakhs per year

S ubsid ised  Hostel for Children of 
Railway Employees at Cuttack

*1106. Shri Fanigrahi: Will the 
M inister o f Railways be pleased to 
refer to the rep ly given to Starred 
Question No 60 on the 18th Novem
ber, 1958 and state*

(a) whether any progress has so far 
been made m setting up the subsidis
ed hostel for the children of Railway 
employees at Cuttack, and

(b) if so, whether the estimate for 
the s*me has been finalised by now*

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Pending 
construction of a permanent building 
a subsidised hostel on a smaller scale 
is beifig opened shortly in a Railway 
building

(b) Estimates for the permanent 
hostel building have not yet been
finalised.

Shri Fanigrahi: Originally it was 
decided to accommodate 100 students 
in the railway hostel in Cuttack May 
I know the number of students now
accommodated?
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Shri Shahnawas Khan: The hostel 
ha* not been opened yet. But arrange
ments have been made to have 25 
students in the first instance. Gra
dually that will be increased to 100

Shri Panlgrahl: May I know the 
nature of the subsidy that the stu- 
dents are going to get in the sub* 
sidised hostel?

Shri Shahnawax Khan: There will 
be subsidies for boarding and lodg
ing.

Shri P. C. Borooah: May 1 know 
whether it is a fact that the rail
way authorities are sponsoring IS 
such hostels for the children of nil* 
way employees in each linguistic 
area? If so, what are those places9

Shri Shahnawax Khan: There wixl 
be IS such hostels for the whole of 
India, but not for each linguistic 
area.

Shri Palanlyandy: May I know
whether Government has given anv 
publicity about these hostels in all 
the States?

Shri Shahaawaa Khan: Yes, wide 
publicity has been given

• A q v iw : mft aft % fr
tftr arĉ t m,
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Shri Radha Raman: In view of the 

fact that a very large number of rail
way employees would be wanting to 
take advantage of these hostels, may 
I know whether any minimum or 
maximum has been formulated tor 
selection of children to be inmates of 
these hostels and, if so, what are 
they?
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Shri Panigzahl: If this subsidy is 
going to be given in terms of money, 
may I know how much the student is 
required to pay per month in these 
hostels?

Shri Shahnawax Khan: Employees 
drawing up to Rs. 100 will have to 
pay Rs 7-8-0 per month. Those draw
ing between Rs 101 and Rs. 2D0 will 
have to pay Rs 12-8-0 per month 
Those drawing between Rs. 201 and 
300 will have to pay Rs 20 Those 
drawing above Rs 300 will have to 
pay the actual expenses which would 
probably be in the neighbourhood of 
between Rs 35 to 40
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Madras Foodgrain Dealers i.<«i— »««f 
Order

*1187. Shri Keshava: Will the Minis
ter of Food and Agriculture be pleas
ed to state:

(a) whether it is a fact that the 
Madras Government have extended 
the scope of the Madras Foodgrain 
Dealers Licensing Order in consulta
tion with the Central Government;

(b) I f  so, the extent to which its 
scope has been expanded; and

(c) the reasons for which Govern 
ment have taken this action?

The Depnty Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). Originally, the Madras Food- 
grains Dealers’ Licensing Order, 1958, 
was applied to the dealers of Madras 
State only. The State Government, 
acting under their own powers, enforc
ed the Licensing Order with effect 
from the 1st April, 1959, also in the 
case of persons from outside the State 
who purchase in Madras State any 
of the foodgrains mentioned in Sche
dule I to the Order for the purpose 
of transport to their State. Presum
ably, the Hon’ble member has in 
mind this extension of the scope of 
the Madras Foodgrains Dealers’ 
Licensing Order.

(c) As there is free movement of 
rice from one State to another in the 
Southern Rice Zone and as the opera
tions tn Madras State of unlicensed 
dealers of other States resulted in 
numerous malpractices, the State 
Government decided, with a view to 
tightening the licensing control, that 
persons from outside the State who 
purchase in Madras State any of the 
foodgrains mentioned in Schedule I to 
the Licensing Order tor the purpose 
of transport to their State will also 
have to take out licences under the 
Madras Foodgrains Dealers’ Licensing 
Order.

Shri Kesfeava: May I know how far 
this order affects the export by licens
ed dealers beyond the zone?

Shri A. M. Thomas: It does not
affect the movement at all. It is there 
for statistical purposes so that the 
Madias Government might know the 
exact quantity of foodgrains moved 
from that State to another State. It 
might also facilitate the Madras Gov
ernments’ levy on traders and millers 
in the State.

Shri Tangamanl: May I know how 
the Madras Foodgrain Dealers Licens
ing Order is being utilized for the 
purpose of the levy order, that is, 
collecting foodgrains from the millers?

Shri A. M. Thomas: There is 50 per 
cent levy on the millers and 25 per 
cent on the traders.

Shri Harlsh Chandra Matbnr: What 
is the experience of the fork in g  of 
this order? Is it proposed to introduce 
it in other States also?

Shri A. M. Thom as: In other States 
also, there is the Licensing Control 
Order, that is to license wholesale 
traders and also millers, so that it is 
not a new thing as far as the Madras 
State is concerned.

Water Supply in Delhi
•1188. Pandit D. N. Tiwary: Will 

the Minister of Irrigation and Power 
be pleased to state:

(a) whether any survey has been 
made of the water requirements of

' Delhi as decided by the Delhi 
Advisory Council in February last; 
and

(b) if so, the quantum of require
ments and steps taken to meet the 
same?

The Deputy Minister of Xrrlgatto» 
and Power (Shri Hath!) : (a) No. Sir.

(b) Does not arise.

Pandit D. N. Tiwary: May I know 
whether Government is aware that 
many times muddy waters come from 
the taps in several parts of Demi and




